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Ref. No.:-        Patna, dated:- 
 

From  
 Neeraj Narayan, IAS  

Member-Secretary. 
To 

District Mining Officer, Buxar/Patna/Vaishali/Samastipur/ 
Begusarai/Lakhisarai/Munger/Khagaria/Bhagalpur and Katihar. 
  

Subject: Regarding details of FIR registered related to illegal sand 
mining/transportation in the light of order dated 24.04.2025 passed by Hon'ble 
National Green Tribunal, New Delhi in O.A. No. 1184/2024. 
 

Sir, 
 In the context of the above mentioned matter, it is recalled again that the 
information sought is not available to the Board. The matter in question is related to the 
serious impact on the life of dolphins in the Ganga and its tributaries due to illegal sand 
mining. 
In the subject case, a counter affidavit was filed by the Mines and Geology Department, 
Government of Bihar, giving details of the action taken against illegal sand 
mining/transportation and the details of the FIR registered. 
 
In compliance with the order dated 24.04.2025 passed by the Hon'ble National Green 
Tribunal, Principal Bench, Delhi, the following information should be made available 
by the Board as early as possible for imposing environmental compensation on the 
violators:- 

1. Name and address of the person doing illegal sand mining; 
2. Quantity of sand seized in cft; 
3. Details of the FIR lodged in the police station; 
4. Attested copy of the chargesheet filed in the court; 
5. Type of the seized vehicle, its registration number and the name and address of 
the owner of the vehicle. 

 
Therefore, you are requested to provide the desired information regarding the 

violators involved in illegal sand mining in your district as soon as possible so that in 

7362



Page 2 of 2 
 

compliance with the order of the Hon'ble Tribunal, environmental compensation can be 
imposed on the guilty people and an Action Taken Report to this effect can be filed 
through affidavit. 
 

The relevant matter is listed for consideration before the Hon'ble Tribunal on 
date- 29.08.2025. 
 

   Sd/- 

(Neeraj Narayan) 
Member-Secretary. 

Memo no.-       Patna, dated: 

Copy to: Director, Mining & Geology Department, Government of Bihar for necessary 
action in the relevant matter. 
 

(Neeraj Narayan) 
Member-Secretary. 
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REGISTERED 

BIHAR STATE POLLUTION CONTROL BOARD 
Parivesh Bhawan 

Phone-0612-2261250/2262265, Fax-0612-2261050 
E-mail: msbspcb-bih@gov.in, Website http://bspcb.bihar.gov.in 

 

Ref. No.:-        Patna, dated:- 
 

From  
 Neeraj Narayan, IAS  

Member-Secretary. 
To 

District Mining Officer, Buxar/Patna/Vaishali/Samastipur/ 
Begusarai/Lakhisarai/Munger/Khagaria/Bhagalpur and Katihar. 
  

Sub: Regarding details of FIR registered related to illegal sand 
mining/transportation in the light of order dated 24.04.2025 passed by 
Hon'ble National Green Tribunal, New Delhi in O.A. No. 1184/2024. 

 
Ref: Matter of threat to Dolphins in Ganga and its tributaries due to illegal sand 

mining and Resolution 524 dated 22.05.2025 and 905 dated 24.07.2025. 
 
Sir 
 

In the context of the above mentioned matter, it is recalled again that the 
information sought is not available to the Board. The matter in question is related to 
the serious impact on the life of dolphins in the Ganga and its tributaries due to illegal 
sand mining. 
 

In the subject case, a counter affidavit was filed by the Mines and Geology 
Department, Government of Bihar, giving details of the action taken against illegal 
sand mining/transportation and the details of the FIR registered. 
 

In compliance with the order dated 24.04.2025 passed by the Hon'ble National 
Green Tribunal, Principal Bench, Delhi, the following information is issued by the 
Board for imposing environmental compensation on the violators 
 

To be made available as soon as possible: - 
 

1. Name and address of the person doing illegal sand mining; 
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2. Quantity of sand seized in cft; 
 
3. Details of FIR lodged in Police Station; 

 
4. Attested copy of Chargesheet filed in court 

 
5. Type of the seized vehicle, its registration number and the name and address   
of the owner of the vehicle. 

 
Therefore, you are requested to provide the desired information regarding the 

violators involved in illegal sand mining in your district as soon as possible so that in 
compliance with the order of the Hon'ble Tribunal, environmental compensation can 
be imposed on the guilty people and an Action Taken Report to this effect can be filed 
through affidavit. 
 

The relevant matter is listed for consideration before the Hon'ble Tribunal on 
29.08.2025. 
 

Please give it top priority. 
  Sd/- 

(NeerajNarayan) 
Member-Secretary. 

Memo no.-       Patna, dated: 

Copy to: Director, Mining & Geology Department, Government of Bihar for necessary 
action in the relevant matter. 
 
 

(NeerajNarayan) 
Member-Secretary. 
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REGISTERED 

BIHAR STATE POLLUTION CONTROL BOARD 
Parivesh Bhawan 

Phone-0612-2261250/2262265, Fax-0612-2261050 
E-mail: msbspcb-bih@gov.in, Website http://bspcb.bihar.gov.in 

 

Ref. No.:-        Patna, dated:- 
 

From  
 Neeraj Narayan, IAS  

Member-Secretary. 
To 

District Mining Officer, Buxar/Patna/Vaishali/Samastipur/ 
Begusarai/Lakhisarai/Munger/Khagaria/Bhagalpur and Katihar. 
  

Subject: Regarding details of FIR registered related to illegal sand 
mining/transportation in the light of order dated 24.04.2025 passed by Hon'ble 
National Green Tribunal, New Delhi in O.A. No. 1184/2024. 
 
Ref.: O.A. before Hon'ble National Green Tribunal, New Delhi. No. 1184/2024. 
 

With reference to the above incidental matter, it is to inform that the subject 
matter relates to illegal sand mining in the State of Bihar and its overall impact on 
Gangetic Dolphin. 
 

In the subject case, an affidavit was filed on 23.04.2025 on behalf of the Mining 
and Geology Department, Government of Bihar, giving details of the action taken on 
illegal sand mining / transportation and the details of the FIR registered. 
 

Taking cognizance of the matter of Mining and Geology Department, 
Government of Bihar, the Hon'ble National Green Tribunal, New Delhi, has directed the 
Board to impose environmental compensation amount on illegal sand mining / 
transportation. 
 

In order to comply with the order passed by the Honorable National Green 
Tribunal, New Delhi and to levy environmental compensation amount, the following 
information regarding the concerned violators should be provided to the Council as soon 
as possible, namely:- 
 

1. Quantity of sand seized in cft; 
2. Name and address of the person doing illegal sand mining; 
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3. Details of the FIR lodged in the police station; 
4. Attested copy of the chargesheet filed in the court; 
5. Type of the seized vehicle, its registration number and the name and address of 
the owner of the vehicle; 

 
Hence we would like to provide the information sought regarding the violators 

related to illegal sand mining. 
Please give it top priority. 
 

(Neeraj Narayan) 
Member-Secretary. 
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